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to Gulf war have been stranded in 
the New Delhi Railway Station But 
it i& a mailer of fact that mspite of 
repeated writing to the department 
concerned, no action has been taken 
regarding the delivery of those com-
modities' So. I request that the 
concerned department should take
immediate action to make delivery 
of those items (Interruptions)

SHRI BR1SHIN PATEL (Siwan) 
Mr Speaker. Sir, the previous Govern-
ment had made an announcement m 
the House th it every Member could 
reeommend 15 telephone connec-
tions During the elections the Elec-
tion Commission had banned im 
plementation on this direction Bu. 
ifter the elections the ban was lifted 
Niw once again the present Mmiste- 
invhar«e has imposed a ban on it 
1 w i M request you that the Mem-
bers should not be deprived of such 
small rights I would like the hon 
Vlii.istM of Slate i th* Ministry ol 
C i mnunucations to clarify the posi 
non as it concerns the rights of th 
Membei s

ru r MINISTER Of- STATE OF 
THF MINISTRY OF COMMUNI- 
( \  I IONS (SHRI RAJFSH PILOT) 
Then* is no su h bin There had 
been some irr gulanties during the 
tenure of ni> p edece^sor Shn Sanju> 
Singh wh' wi* the thon Minister of 
Communn, ttu ns The vigilance re-
port is siil! iv tied I have already 
siul that the piactice would continue 
’nd there is no ban on it

SHRI MADAN LAL KHURANA
(South DJhi) What type of irre-
gularities were there9

SHRI RAIFSH PILOT You
kiiow better than me

SHRI RAM PRAKASH CHAU- 
DHARY (Ambala) I would like 
to submit Sir that I had laised this 
matler earlier also when you were in 
the Chair and I am raising it again 
Everybody knows that the murders 
in Punjab are not committed by the

tenorists but by the police If the 
police is sent to Bihar or Orissa, 
cnmc and murders would come to an 
end m Punjab If this cannot be 
done Punjab Police should be divi-
ded in four zones

[English]

They think they ure the Kings ot 
Punjab and Haryana and they are res-
ponsible for these killings and murders

[Translation]
If this is not done, killings and 

terrorism will continue because the 
police will continue to help the terro 
rists If this is clone, terrorism will 
b. wiped out from the State

Siirti CHANDRA lE hl YADAV 
(\£tmg ih> Mr Speaker. Su. 
thi ma’k r to which I want to draw 
the attention of the House, is of a 
vei. enous nature The Mandal 
Comnvssion case is in the Supreme 
C o irt

MR SPEAKER That has al
leidy loen taken up

SH1I CHANDRA JI ET YADAV 
It is a serious matter Not every 
t’ung u is been tiken up m tins regard 
it you can gjve opportunity to >i\ 
Membei s to speak about gold trail 
sajions we should also be given an 
opp i unity I am saying this be 
causv this issue concerns the destiny 
of 52 per cent ot the people in the 
country

MR SPLAKER Would you 
like to laise an important matter 
during zero hour

SHRI CHANDRA JEETYADW  
It is a very important issue today 
The way the case is being dealt in 
Supreme Court, it seems th<»t the 
Government wants to plead the case 
half heartedly The Government is 
opposed to the backward classes and 
now it is evident from this case The 
Chief Justice of the Supreme Court 
along with five other Judges said that
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the Government did not have a dear 
cut policy in this regard. The ruling 
party had proclaimed that they want-
ed to implement its manifesto in tow. 
On page 32 of the manifesto it has 
been categorically stated that they 
would make provision for reservation 
for those who arc socially and edu-
cationally backward and work for 
their upliflment. While taking th.’ 
credit of providing reservation to th*’ 
backwards during the last 40 years 
they have said that they would imple-
ment it at the Centre also. 1 would 
request the ruling party lo go through 
page 32 of its manifesto. On page
9 of the President’s Address also..

MR. SPEAKER: If you do like
that...

SHRI CHANDRA JEET YADAV: 
Sir. this is a very serious matter. 
(Interruptions)... Sir. you will have 
to listen to it. Please listen to me 
The Government Counsel said in the 
Supreme Court that the views of Ihe 
Government had been expressed in 
the President’s Address. There is 
no mention of Mandal Commission 
in the President’s Address. (Inter-
ruptions)

SEVERAL HON. MEMBERS 
It has not been mentioned. It has 
not been mentioned

SHRI CHANDRA JEET YADAV: 
Now as they are insisting on it. 1 
would like to read out what is there 
on page 10 in the President’s Address.

[English}
“Government is committed to special 
measures in favour of socially and 
educationally backward classes. In 
implementing these, preference will 
be given to the poorer sections among 
them.”

[Translation]
and what they have mentioned in 
their manifesto. Please listen to this 
also.

[English]
“Congress Party is committed to un-
dertaking special measures in favour 
of the socially and educationally 
backward classes, including reserva-
tions in jobs.”

[Translation]
This has been completely left out 
in the President’s Address and no 
mention has been made about reser-
vation of jobs. Now they are saying 
that our stand on Mandal Commission 
is the same as has been expressed in 
the President’s Address. But the 
Supreme Court has not accepted it 
and instead directed the Government 
that it should specifically mention 
the criterion for socially and educa-
tionally backward classes and whether 
it wants to include the economic cri-
terion as well.

Sir. my charge is that this Govern-
ment is anti backward class and it 
wants to change the entire reservation 
policy. Not only this, it wants to 
dilute the recommendations of Man-
dal Commission but dilute the reser-
vation policy for SC and ST also and 
does not want to take a favourable 
stand on such a serious issue. It is 
trying to back out from the commit-
ment made to the people.

MR. SPEAKER Now conclude...
SHRI CHANDRA JEET YADAV: 

I want to submit that by not plead-
ing the case in a proper way lhe\ 
want that the Supreme Court should 
pass a verdict against the Mandal 
Commission so that they could get 
an excuse for not implementing it. 
That is why I was saying that it is 
a deliberate attempt because they do 
not want to implement it. We doubt 
their intentions.

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT 
(SHRI ARJUN SINGH): Mr. Speaker. 
Sir. 1 want to express my distress on 
this matter. Objecting to what a 
senior Member like Shri Yadav said, 
would not be appropriate. 1 just
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want to express my feelings that the 
charges levelled against tne Govern-
ment in the surge of emotions is total-
ly wrong. To say that we do not 
at all want to protect the interests 
and rights of the backward classes is 
not tiue. (Interruptions) Mr. Spea-
ker, Sir. I want to submit that if they 
can speak, they should be prepared 
to listen also.

SHRI GEORGE FERNANDES: 
Your intentions are bad They are 
not well intended

SHRI ARJUN SINGH: If you
speak, you must be prepared to listen 
also. You cannot just go on speak-
ing. I too have a right to speak 
Mr Speaker. Sir. it is totally wrong 
to say that the Government wants to 
overlook and neglect the interests of 
scheduled castes and scheduled tribes 
and the backward classcs including 
the policy of reservation of jobs for 
them. So far as Mandal Commis-
sion is concerned. I think the name 
figured just in the context. Is it 
necessary that when we speak of 
Reservation the name of Commission 
should be mentioned7 (Interrup-
tions) Mr Speaker Sir, I would like 
to ask the hon Members of the 
House whether Reservation cannot 
he done without the Mandal back-
ground (Interruptions) We are in 
favour of Reservation But we will 
do it in our own way . (Interrup-
tions) .

SHRI RAM VILAS PASWAN: 
There is a case in Supreme Court 
about the implementation of Mandal 
Commission You should clarify 
your stand in the House (Interrup-
tions)

SHRI CHANDRA Jl'ET YADAV 
Mr Speaker. Sir. the matter is re-
lated to Mandal Commission. (In-
terruptions) Tbe case is before Sup-
reme Court also. The Government 
does not want to clarify its stand. 
It is a matter of distress for us be-
cause the Government does not want 
to say anything on Mandal Commis-
sion. (Interruptions) .

[English]
SHRI SOMNATH CHATTER- 

.FEE- This is a basic issue. The 
Supreme Court of India is the highest 
judicial authority in this country. It 
has been so long hearing the consti-
tutionality of the recommendations 
of the Mandal Commission which 
have been adopted by the V. P. 
Singh's Government to the extent of 
providing leservation for 27 per cent

SHRI RAJESH PILOT: It has
not been properly adopted.

SHRI SOMNATH CHATTER- 
JEE: After the new Government
came, more than three weeks have 
elapsed The Supreme Court want-
ed to know what was the present 
Government’s attitude to that 27 pei 
cent leservation They said, we 
would like to know, if you arc chan-
ging the policy, if you do not stick 
to that Notification, then there is no 
point in hearing the matter because 
the question of the validity of that 
Notification of the V. P Singh’s 
Government was in question. Now. 
the Supreme Court wanted to know, 
they said, we would like to know 
what is the Government’s policy?

Yesterday, this matter was raised. 
The hon Leader of the House said, 
yes, we need not say here what is to 
be done: what has to be said before 
the Supreme Court, we shall say. 
Now, what was said before the Sup-
reme Court This is what the Jud-
ges said

“They expressed displeasure at 
counsel making them to read the 
President’s Address to Parliamen-
tarians which does not indicate 
whether the government proposed 
to support or oppose the reserva-
tion policy introduced by the 
Janata Dal government.*’

Now, the Supreme Court said that. 
Therefore, still they are in the dark 
about the present Government's poli-
cy. which prompted the highest court
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of the land to say, when you can 
frame your economic policies m three 
days, why can you not frame your 
reservation policy?

MR SPEAKFR You are read-
ing the extract of the judgment of 
the Supreme Court as given in the 
newspaper It is not correct

{Interruptions)
SHRI SOMNATH CHAT7ER- 

JEE What I am trying to point 
out is what was stated before the 
Supreme Court on behalf of the 
Government Tht Government 
should say whether this is correct or 
not

Mr Ahmad said as follows
‘It was not an easy job to frame 
the policy on reservation as the 
government would have to consider 
the constitutional provisions while
amending the memoiandum for 
reservation ”

Therefore the Government wants to 
amend the memorandum We would 
like to know how long the Govern 
ment would take to decide Mr
Arjun Singh said, there is n> special
fancy m the word Mandal’ But
the basic principle of the reservation 
as was n 'lfied by the previous 
Government are you accepting that 
or not7 Why can you not sav yes 
or no> This is the point

13.00 hrs.

The Government must make a cate-
gorical statement That is what we 
want {Interruptions)

MR. SPEAKER Let the members 
know that they cannot raise points 
of order at this point of time because 
whatever wc are doing now is not 
provided in the rules and so >ou 
cannot raise a point of order when 
you are discussing like this That is 
one point

The second point is, ^ou have your 
own views You have expressed 
your views But. on the other hao9.

the other members also may have 
their views The} ma> n >t have the 
opportunity to expttss then views 
and that is uhv one-suLd picture is 
presented Now if you want to have 
an> discuss.on on this point there are 
occasions on which >ou ean do it 
Thus both the sides can express then 
views

«HRI SOMNATH CIKrTER- 
JPE This is i question of v\liat 
transpired before the Supreme C ourt 
(Ifitciruptions>

[Translation}
MR SPEAKER Mr Sonkai Shas 

tti pie im: I il* e \our seat

SHRI RA1NATH SO\KAR 
SHASTRI {Saidpur) Sir iUv times 
1 have been prevented Horn raising 
the issue

MR SPEAKER No pic lse take 
vour s^at You are not allowed be-
cause 1 am on mv feet

SHRI RAfNATH SOVKAR 
CHASTRI Sir if you so des*re we 
ire prepared to go out of ihe House

MR SPEAKER No vou will have 
to sit down

{Interruptions)

MR SPEAKER Please listen 1 
am trying only to protect you and 
to find time for you

(Interruptions)

SHRI RAJNVTH SONKAR 
SH^SIRl You have disallowed me 
tune and agf in Please n*otett me

MR SPEAKER I am tiymg m> 
best Please be seated 1 rom this 
side Mr Sonkar wants to speak, but 
he can speak only if other Members 
allow him to speak and finish their 
speech I am trying for the same
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[English]
You have to sit down, please. When 
T am talking you cannot stand up 

(Interruptions)
[Translation]

SHRI RAJNATH SONKAR 
SHASTRI • I have been disallowed 
Hfty times

MR SPEAKER Only when the 
other Members wind up their speech-
es. >ou can go on stream I am try-
ing for the same

[English]
You can understand that one hour 
we have taken What 1 am trying to 
see is that all members got equal 
time Now, it >ou do not allow other 
members to speak. 1 do not have 
any instrument with me by which 1 
can stop any member speaking from 
there So. please listen and coope-
rate with me It is in youi inteiest 
1 am not speaking from the benches 
over there Please, Sonkarji. I am 
trying to do exactly the same 1 am 
trying to find time for you You will 
have to cooperate and other mem-
bers also have to cooperate Now, 
one hour we have taken for the mat-
ter which is not on the Agenda and 
the matter which is on the Agenda 
is side-tracked Now, it is in your own 
interest. I can understand your feelings 
I am not saying that you are wrong 
m expressing your views. But there 
are other members also That is why, 
allow me to help you to speak. Please 
allow the other members. The mem-
bers who have expressed their views 
may not get up and allow the other 
members to speak They loo have 
their point of view Shri Sonkar 

(Interruptions)
MR. SPEAKER- I have called 

Mr. Sonkar. I will call you after-
wards. Mr. Anthony.

[Translation]
SHRI RAJNATH SONKAR SHAS-

TRI! Though my notice was on some
12-11 LSSfND/91

other issue, but the hon Minister has 
raised a more serious issue in the 
House During the last <0 years 
about 200 hours as I unders'and had 
been devoted to discussion on the 
Mandal Commission leport. Some-
times the discussions on this issue 
had taken place upto 1 O' clock in 
the night Since the days of late 
Shrimati Indira Gandhi, the country 
had been longing for the implementa-
tion of Mandal Commission’s recom-
mendations Both the -uling party 
and the opposition parties in the 
House were in agreement tint the re-
port of the Mandal Commission 
should be implemented but owing to 
the certain changing circumstances 
the issue remained pending

MR. SPEAKER- What aie you 
d oi ng {Intel r upturns)

SHRI RAJNATH SONKAR
SHASTRI • The former ( lovemment
implemented the Mandal Commis-
sion report, but today the hon Mi-
nister of Human Resource Develop-
ment has categorically refused to 
(Infen upturns) I am surprised to bear 
it

MR SPEAKER. You are giving 
a full speech.

SHRI RAJNAIH SONKAR
SHASIRI Ihe hon. Minister of 
Human Resource Development cate-
gorically stated in the House that the 
Mandal Commission's report in no-
thing and we will be implementing
it in our own way . (Interrup-
tions) Sir. the issue is ver> important 
for the crores of peope ot the coun-
try and in protest against the state-
ment ol the hon Minister we stage 
a walk out <Interruptioni)

\ English]
SHRI CHANDRA JEET YA- 

DAV: We are walking out as a pro-
test

At this stage. Shri Chandra Jeet 
Yadav and some other honour- 
able Members left the House.

13.65 fan.


